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GOVERNMENT OF ASSAM

ORDERS BY THE GOVERNOR
PANCHAYAT AND RURAL DEVELOPMENT DEPARTMENT

DISPUR: :  GUWAHATI-6.

MLTHTCATION
The 10th December, 2012

No. FD A  J 1/201 1/51 In eaetci.se o f  the powers cunterred by sub -s e c tio n  ( I )  o f  section 141 o f  
the Assam Panchaym. A c t, 1994 (Assam  A c t, N o .X V IH  o f  1994), the G ove rno r o f  Assam Is 
hereby pleased to  m ake the fo llo w in g  rates fo rth ®  to  amend the Assam Panchayat 
(A d m s m m tiv e )  R a lrn . 2002, here inafter n f t m d  to  as the p rinc ip a l R u le ., nam ely :•

S hort t it le  and
c o m iw n w n e n i

2 Am endm ent o f ru le  13

( i )  (1 ) These ru les «say be w i le d  the Assam  Panchayat
(A d m in is tra tive ) (A m endm en t) Rules, 2012.

(2 )  They shell com® in to  fore® on the date o f  th e ir pub lica tion  
in  the O ff ic ia l O aattte .

2. In  the p rinc ipa l R ule*, In  ru le  13,»

( i)  in  sub-ru le ( i) ,  fo r  the w o rts , fig u re , bracket, s ign  and 
punctuation m ark “ R s 2 ,000 /- (Rupees tw o  thousand) out 
o f  the own resources o f  the Z i l ls  Parishad the fo llo w in g  
shall be substituted, nan w ly :-

r
" K t  1 0 ,0 00 - (Rupees ten thousand) out o f  the devo lu tion  o f  
fund to the Z llta  Partahad and Z i l ls  Partshad’s own 
resources.”  ,

( i i ) fa w b - tu le  (U). fo r  t lw  w o r ts , f ig u re , b racket and p tm ctasttoa
m ark "  i ts  1500.00 (Rupees fifte e n  hundred) ou t o f  the ow n 
« w w »  o f  the Parishad.”  the fo llo w in g  shall be substituted, 
nam ely ■-

“ R s 7,,,50©/» (Rupees seven thousand f iv e  hundred) ou t o f  the 
devo ludon  o f  fond to  the Z i l l *  Parishad and Z i l l *  Parisfate ’ # 
o w n  rew urees”  ;

( i i i )  In *wb-rule<i4i), fo r the w o rth , figu re , bracket and p iinM tM ii™  
m ark “  ”  Rs 700.00 (Rupees seven hundred) ou t o f  the ow n
resource* o f  the Z lf ia  Part shad the fo llo w in g  shall be 
substituted, nam ely

“ Rs 3,500/- (Rupees three thousand five  hundred) out o f  the 
devo lu tion  o f  fond to Um Z i l ls  Partshad and Z i l ls  Psrishad’s 
ow n  resources.”  .
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Amendment of rule 14 3 In the principal Rules, in rule 14,-

(i) in sub-rule (i), for the words, figure. bracket and punctuation
mark "Rs 1500.00 (Rupees fifteen hundred) out of its own
resources.’’, the following shall be substituted, namely -

"Rs 7,500/- (Rupees seven thousand five hundred) out of the 
devolution of fund to tire Anchalik Panchayat and Anchalik 
Panchayat’s own resources." ;

(ii) in sub-rule (ii), for the words, figure, bracket and punctuation
mark “Rs 1000.00 (Rupees one thousand) out o f its own
resources.”, the following shall be substituted, namely -

*
“Rs 5,000/- (Rupees five thousand) out o f the devolution of 
fund to the Anchalik Panchayat and Anchalik Panchayat’s 
own resources ” ,

(iii) m sub-rule (iii), for the words, figure, bracket and punctuation 
mark “ ”, "RsSOO.OO (Rupees five hundred) out of its own 
resources.”, the following shall be substituted, namely

“Rs 2.500/- (Rupees two thousand five hundred) out of the 
devolution of fund to the Anchalik Panchayat and Anchalik 
Panchayat’s own resources." .

Amendment of rule 15 4 In the principal Rules, in rule 15.-

(i) m sub-rule (I), for the words, figure, bracket and punctuation
mark “Rs 1000.00 (Rupees one thousand) out of its own
resources.”, the following he substituted, namely

“Rs 5,000/- (Rupees five thousand) out of the devolution of 
fund to the Gaon Panchayat and Gaon Panchayat’s own 
resources ” ;

(ii) in sub-rule (ii), for the words, figure, bracket and punctuation 
mark ” ", “Rs 600.00 (Rupees six hundredj out of its own 
resources.’’, the following shall be substituted, namely -

"Rs 3000/- (Rupees three thousand) out of the devolution of 
fund to the Gaon Panchayat and Gaon Panchayat’s own 
resources.";

(in) in sub-rulcOii), for tire words, figure, bracket and punctuation 
mark “Rs 300.00 (Rupees three hundred) out of its own
resources.’’. the following shall be substituted, namely :•

"Rs 1,500/- (Rupees fifteen hundred) out of the devolution of 
fund to the Gaon Panchayat and Gaon Panchayat’s own 
resources ” .

JAT1NDERBIR SINGH,
Principal Secretary to the Government of Assam, 
Panchayat and Rural Development Department.
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